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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

EXECUTION APPLICATION NO. 11/2023 

 

IN THE MATTER OF: 

 

VARUN  APPLICANT 

 VERSUS  

GOVT. OF NCT OF DELHI & ORS  RESPONDENTS 

 

STATUS REPORT ON BEHALF OF RESPONDENT – DELHI JAL 

BOARD WITH AFFIDAVIT. 

MOST RESPECTFULLY SHOWETH: 

1. That the present status report is being filed in compliance of the 

Hon’ble Tribunal’s order dated 10/09/2025. 

2. That the Voluntary Disclosure was introduced in the year 2014 by 

the Department of Environment, GNCTD merely through a public 

notice, without issuance of any Gazette Notification or formal 

statutory order. In the absence of such notification, the Scheme did 

not attain statutory force. DJB was entrusted the responsibility for 

receiving the application under this. 
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3. That approximately 11,000 individuals/entities registered under the 

voluntary disclosure; however, owing to the absence of any notified 

procedure, statutory framework, or enabling provisions, the Delhi 

Jal Board (DJB) was unable to undertake further action under the 

Scheme. Consequently, no penalty was officially imposed or 

collected from any registrant by the answering respondent. 

4. That the Department of Environment, Government of NCT of Delhi, 

is drafting a new borewell Policy. 

5. That the Department of Environment, Government of NCT of Delhi, 

had sought certain suggestions from the Delhi Jal Board (DJB) in 

relation to the proposed regulatory framework. Accordingly, the DJB 

submitted its comments and suggestions to the Department. 

6. That the Hon’ble Tribunal has been pleased to direct preparation of 

a comprehensive report regarding alleged unregulated groundwater 

extraction under the voluntary disclosure and to fix responsibility of 

officers/officials. In pursuance of the same, DJB places the relevant 

factual position for consideration before the competent authority. 

7. That DJB has been collecting additional sewerage and water-cess 

charges (water cess charges stopped as per O.O No. 

DJB/DOR/166/220/6277 dated 17/11/2020) from hotels and guest 

houses on the basis of their room capacity, in accordance with 
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established revenue norms. A total sum of ₹ 6.36 crore has already 

been collected and collection proceedings against the remaining 

defaulting units have been initiated, the details of which stand filed 

before the Hon’ble Tribunal. 

8. That the Notification and policy regarding groundwater is in purview 

of Department of Environment, Govt. of NCT of Delhi. The 

notification of July 2010 merely designates the Delhi Jal Board 

(DJB), New Delhi Municipal Council, as the competent authority for 

the limited purpose of processing applications relating to 

groundwater extraction; however, it does not confer upon 

competent authority (DJB, NDMC), any independent statutory 

power to impose penalties, undertake enforcement, or initiate 

punitive action against unauthorized groundwater extraction. DJB 

functions only as a secretariat to the District Level Advisory 

Committee (DLAC) and does not exercise sole or exclusive control 

over groundwater-related matters, which continue to fall within the 

mandate of parallel authorities such as the DLAC headed by the 

Deputy Commissioner (Revenue), the Central Ground Water 

Authority (CGWA), and the District Magistrate (DM), who remain the 

actual competent and enforcement authorities under the prevailing 

legal framework of Department of Environment. The Department of 
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Environment GNCTD, is presently in the process of finalizing a new 

borewell policy; however, the same is yet to be finalized or notified. 

Consequently, as on date, no penal or enforcement jurisdiction vests 

in DJB, and regulation, monitoring, or prohibition of illegal 

groundwater extraction does not fall within DJB's statutory 

mandate. A true copy of NOC by DLAC for flow meters to be 

regulated by DM and CGWA is attached herewith and 

marked as Annexure P/1. 

9. That it is respectfully submitted that the Department of 

Environment, Government of NCT of Delhi, is the nodal agency 

responsible for formulating, implementing and enforcing 

groundwater and borewell policies in Delhi. DJB’s role is limited to 

providing technical and operational support as mandated by the 

Government, and it does not have independent statutory authority 

to formulate policy or impose penalties. All enforcement and penal 

actions for unauthorized groundwater extraction fall within the 

jurisdiction of the District Level Advisory Committees (DLAC) and 

the Department of Environment, GNCTD. 

10. That no notification of the Dept. of Environment was received by 

the DJB which has ever mandated installation of water meters on 

Voluntary Disclosure tube wells, in the absence of that under the 
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present regulations, water meters may only be installed on legally 

approved borewells cleared by the District Level Advisory Committee 

(DLAC). Since Voluntary Disclosure tubewells do not attain legal 

status unless approved by the DLAC, DJB was not empowered to 

install meters on such units, as the 2010 notification does not 

authorize DJB to do so. 

11.  That despite the absence of meters, no financial loss has occurred 

to DJB or GNCTD, as the Notification dated 12.07.2010 does not 

prescribe quantity-based charges on groundwater extraction, and 

the Public Notice of the Central Ground Water Authority (CGWA) 

dated 26.10.2020 exempts MSMEs extracting less than 10 KLD from 

abstraction charges. Many establishments, e.g. in the 

Paharganj/Karol Bagh area, fall within the said exempted category. 

12. That in compliance with directions of the Hon’ble Tribunal, DJB 

issued letters to all hotels/guest houses using groundwater under 

the voluntary disclosure, requiring installation of meters. Twenty-

two such establishments have installed meters, and the maximum 

consumption recorded is 2.31 KLD well below the 10 KLD threshold 

prescribed under the CGWA exemption. 

13. That pending issuance of the new comprehensive groundwater 

notification, DJB continues to collect charges (requisite fee) on a 
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lump-sum basis, and notices have been issued to establishments 

with outstanding dues. These collection shall continue until the new 

policy is notified, after which all charges shall be levied strictly in 

conformity with the notified provisions. 

14.  That the Comprehensive Borewell Policy, which this Hon’ble 

Tribunal has directed to be finalized within six weeks, is in advance 

stage of preparation by the Department of Environment, GNCTD as 

per their mandate. 

15. That the answering Respondent remains at the disposal of this 

Hon’ble Tribunal and undertakes to ensure due and strict 

compliance with any further orders, directions, or clarifications that 

may be issued in the present matter.  

 

Date:01/12/2025 THROUGH 
 

 

 
Place: New Delhi    
 Priyanka swami 

Advocate 
Standing Counsel For DJB 

F-13, Jangpura, New Delhi 
110014 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI . 
EXECUTION APPLICATION NO. 11/2023 

IN THE MATTER OF: 

VARUN APPLICANT 

VERSUS 

GOVT. OF NCT OF DELHI & ORS RESPONDENTS 

AFFIDAVIT 

I, Sanjay Kumar Dahiya S/o Shri Ranbir Singh Dahiya, Age around 55, 

presently posted as Chief engineer (maintainence-I), DJB presently at 

New Delhi do hereby solemnly affirm and State on oath as under: 

1. That I am posted as stated above and well conversant with the facts 

of the present case and as such competent to swear this affidavit. 

2. That the accompanying Reply has been drafted by our counsel 

upon my instructions. 

3. That the contents of the accompanying Reply are true and correct, 

and the knowledge has been derived from official records and 

7

1327



• 4. That the Deponent will continue to extend her full cooperation and 

shall abide by any further directions that the Hon'ble Tribunal may 

issue. 

M·Nor~ 
I. e,'b Jr,<. 
1-Q 
~ (, 

-.r::: RENU AGRAWAL ~ 
f i- Read. No. 17806/2019 r 

0 \ * ~ly 0-:ommission +.: , 
~ ~'<:::- 1 ~ ExpirG on 23/1212029 'jf / 
~ ~ CJ I 1,,. !--.'/' 

(2i ~-- 11, -- C'. , ~ 0~ e,<l;' ,...._ect bv Go-J\• , 
~" ~ <lP -.........;:,J_;:_-,~ 

1~q:¢:><li ~ { VERIFICATION 
~~ 

~(lj ~;~ 
~ s:,<li 

,o'?J ~~ 
'\. ,e,_, 

Verified on solemn affirmation atlt&IIM-u>BI.Ai on this co1J. D~~Y2ot5 

Oe:c0:1se:g, 2025, that the contents of the foregoing affidavit are true '.\., 

and correct to the best of my knowledge and no part of it is false and 

nothing material has been concealed therefrom. 

N01A 
(I 

BLIC 

O 1 DEC 2025 

DEPONENT 
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DELHI ,J:\L BOARD: GOVT. OF N.C.T. OF l)F.1.11I 
OFFICE OF Tl-IE S\.lPERINTENDIN(; EN(;INF:ER(C)-5 
HOOM '10. ~12, \"ARllNALAYA PH-I: KAROL BAGII. 

NE\\: DELI 11-11000'.'. 

MINllTE,SOFMEETIN(; 

.\ meeting or Dislriet Level Advisory Committee was held on 2(>.()6.2(>25 .it OJ:00 P\l 111 

the ci..,nlt.'rcncc Room under the chairmanship or DM (Central). The meeting has al tended b: !hi.' 
t<.1 1\(m ins t)niccrs/ofticials: -

1. Sh. ~.K. Khare. SE(C)-5, DJB 
:. Sh. S.~. Prasad EE(D)-053. DJB 
-'. Sh. \11(1hd. \dris EE(D)-052, DJB 
4. Sh. Shravan Gupta, DJB. AE 
5. Sh. Ashish. JEE (Dl)CC). 
6. Sh . .-\nu Karan Kumar. CGWB 
7. Sh. Sunny Dalal, NT. DM Central 

The following matters were discussed and decision taken in the meeting as per hclo,, 
dc1Jil~: -
1. Permission of 2 nos. Borewells at Campus of CGRC type-VII DOU Marg CP\VD QTRs: -

CP\VD requested for sinking ol'2 Nos. Borewells at Campus of CGRC type-VII DOU Marg 
CPWD Qtrs. 'I he request was considered :mu allowed for 3 years subject to the conditions 
that now meter \.viii be installed and reading will be sent tc, OM office and Central Ground 
Water Authority every month. 

1 Permission of 2 nos. Ground Vv-uter Bon:wel\s at CPWD Service Centre. Type-Ill Quart~rs. 
/\ram l~agh Pahar Ganj: -

CPWU requested r·or sinking or 2 Nos. Borewells at CPWD service Centre. Type-Ill 
Quarters, Aram l~agh Pahar Ganj. The request was considered and allowed for 3 year:::; 
subiecl lo the conditions that l~ow meter will be installed and reading will he sent 10 !)yt 
1,ff1cc and Central Ground Water Authority every month. 

This·iss11cs with the approval orDM(Central) 

-\II cr,ncr~ncd 

/ 

--~~--> --
5~ 

(Rajcn Kr. Gupta) 
SE(C)-0=" 

/ 

ANNEXURE P/1
9
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• 

OFF~ELHI JAL BOARD, GOVT. OF NCT OF DELHI 
RO~ CE OF THE SUPERINTENDING ENGINEER (M)-5, 

M N0-312, VARUNALAYA PH-1, JHANDEWALAN, 
NEW DELHl-110005 

E-mail I.D. ~fen:i5dlb@gmail:com 

No. l),JB /SE(M)-5/2024 /.., <'. •-i_& _,...., 011 r \ \ 
r l),1-,3 J.--,:1 V\C> l>ah:d:-1~ II fJ,:,"",1, \~ 

MINUTES OF MEETING 

A. lnl'ctin\J ol' ll"e !)'1 ·t·· 'l I I /\ I . . . 
r. 

1 
s 11c .eve t v1sory ( n1111111tk<.: w:t'> held 011 I !LI ll.~(P4 ·u 4 PM . I . 

• ~ ' in l ll' conlcrcncc room nr l)M (Ci.:11trnlJ under tl11..' ch:11rrnilnshii1 ol' l)M(C', I) .1.1 • entrn • H.' s<tnh.' w:1s :1tt<.:11dcd hv tli<.: liillci\\ i1w. 

l • Sh. k i rti l~hush,m, Ll-:-D-4 l 
.., Sh. Day.:innnd Yadav, /\D (Hort.) 

~ Sh. I lillll /\hrne<.l, l)Jl1, /\F 

4 Sh. Ashok Kumar, Sr. Tech. Asst, CGWB 
5. Sh. Sunil Kumar Verma, l~O (/\g.) BDO 
6. Sh. Deepak Kumar, IGI. 
7. Sh. J\run Kumar Khanna, !(ii. 
8. Sh. Rahul Kaushik, !(ii. 
9. Sh. J. Anand Kumar, Tehsildar (Karol Bagh) 
IO.Sh. /\mil Kumar. Jf•:(1I())-X 
I l .Sh. Rajun Sirnndlwna, JI·: (Civil) D.11~ 
12.Sh. Vijay Kunrn1·, .II·:, D.113 
11.Sh. I larshit. JI·: (UPC'C'J 

. .. 

l'l1L' l'ollowing issues WCl'l' discu~scd in lllL· lllL'cti11~ u11d d1.·1.·idi.:d ,L-.. ltlti.kr. 

I. Permission of 5 horcwclls at Yamuna Valika Projl·1.·t:- I )I).\ , _-_111,·,k,! 

J'r,r 'ii11king ul' 5 borcwclls al Ya1nunn Vatika 111.\1r lt1,igh,11 nti-- I >1.·pi.11 1 lh' 

request ww, considered and nllow~d for J ye:11·\ sub_jl.'l'l \u 1h._,· ._·1i111li1il11"' 

that Jlow mL'ler will be inswlk·d und rl',1di11~1, will h1.· -._._•11t t11l)r,,,11111i,\· .1 1111 

Ct:nlral (irouml Wu\cr ;\uthllri1y L'\'L'I'> 111un1h. 

2. Permission for installation of lkcp anode Bed at ICI.\ 1>:---;c 
stations:- I Ile.: l'L'ljlll'Sl or insti.1ll,1tiu11 ul' lk1.·p ;\(IULk lk·d ;ll .·\11,111d 

l'arbttl C'N(i :-,l .. 1\iun h,.1s lwc11 1.·u11:-,id1.·1\:d ,111d ,tllu\\._;d -,ul,1._,·,·1 111 ,II.III 1,·t-:1 

lil. LIL'L'j) ,11 rndc lwd ~.;'' (upprn., .. ) ,111d d1.·11th ~U-ltl!l 111i.·11.·I·, 1.q,I1I\1\.l 111·· 

;inmk hcd'-i \,,ill nul lK· LhL'd I·ur ,,:111.·r 1.'\lr;1..:ti1i11 pur1 11h._,· ,11111 h111:11;· ,,;,,,. 

lilll'S ,viii bt: :-il',tled ,tl th1..· h1,tto111. lhL'l'L'hy, ,1,11idi11ll ;u1:, 1.·li:111n· lll -.,,1h·1 

'"1 
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., 

exlraclion/contamination. The installation will hl' do11l' i1biLk !hl· !(ii 

premises only. Necessary undertakings will have to be provickd in lli,,, 

regard by lhe lGL before starting of work rn1cl suhiL'L'l tn ckt1r:rni..·c l)I -
111

~· 

dues to the DJ n. • 

3. Permission for ground water extraction of Sh. Satish 'l)agi. 11.\o. 
S49. Jagat Singh Market, near Buniri:- Rcquc·sl 01· Sh. S:11i,h 

1
' .tc:'

1 

for permission for ground water extraction !Or inigatio11 ,'\: ,igriculturc 
purposes in Khasra No. 43/24 (4-16), 25 (4-16). 55:4 (4-16). 5:i 5 (5-1,1 
and 55/7 (4-\ 0) in village Salempur Majra Flur:iri "as <.:Plloi,krcd .in,I 
deferred. The Halqa Patwari/BDO o!'licc Joint i11spL'l'til

1
11 1·L·pnrl 

1
" 

required and the case may be taken in the next morning. 

This issues with the approval of DM(Ccntral J 

AH concerned 

Copy for kind infom1ation to: 
l. DM(C:cntral) 
2. /\DM(Central) 

3. SUMJ-4 
4. SE(M)-10 
5. rT.(D)-051 
(). SDM (Civil Lin~)) 

J Ulf1cc cup) 

(Priti Pant) 

SF.(, I l-~ 
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